
IN THE CENTRAL AOMINISTRATIUE TRIBUNAL : HYDERABAD BENCH 

AT HYDERABAD 	 - 

0.A .No.106/9Q. 	 DL of Order: 

MWA 

0 

1 • Smt.T.Narasamma 

2. Smt.Sayamma 
.Rpplicants 

Us. 

General Manager, 
S.C.RaiJ.way, Rail Nilaysm, 
Secunderabad. 

The Workshop Personal Officer, 
Loco Carriage & Wagon Workshop, 
SC Railway, Lalaguda, Secunderabad. 

Addl.Chief Mechanical Engineer, 
Loco & Carriage, Wagon Workshops, 
SC Railway, Secunderabad-17.. 

.Respondents 

Counsel for the Applicants 

Counsel for the Respondents 

Shri B.Rajashekar Reddy 

Shri N.R.Devraj, SC for Rlys 

CO RAM: 

THE HON'BLE SHRI J.NARASIMHA MURTHY :. MEMBER (3) 

THE HQN'BLE SHRI R.BALASUBRMMANIAN 	: MEMBER (A) 

(Judgment of the division Bench delivered by 
Hon'ble Shri J.N.Murthy, Member (3) ). 

This application is riled for a relief to direct 

the Respondents to regulariss the services of the applicants 

by absorbing them as permanent Railway Employees with all benefits 

in the scales of Rs,752/- to 940/- or whatever scales the appli-

cants are entitled as per the Railway's salaries as Sweepers in 

Loco Carriage Workshop Canteen where the applicants have been 

worked for past 20 years ondaiy wages. 
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The facts of the case are briefly as follows 

The applicants have been working in the Loco 

Workshop Canteen, 5.C.Railway, Lallaguda, Secunderabad from 

1972 as a labourers on dailywages. The applicanti have been 

paid time to time daily wages and their services were treated 

as full time workers in the third Respondent Canteen. The 

applicanti have been paid by the Respondents as follows 

April 1982 to April 1983 

May 1983 to March, 1984 

April. 14 to 9yl984 

August '84 to May 1937;  

- 	June, 1987 to August '88 

Rs.5/- per day-

© Rs.7/- per day 

© Rs.8/- per day 

© Rs.10/- per day 

© Rs.12/- per day 

During these period there are break of services and the 

applicant have not been paid for any break period. The 

applicants herein are illiterate women and have been n4lected 

by the Respondents without any reason. Inspite of repxesenta-

tions made by the applicants on 30-12-81, 30-12-82, 23-9-83 9  

29-5-64,f4-J:2-88 and tinaity on 24-11-89 all were received by 

the Respondents herein but the respondent fai. led to consider 

these applicants. The respondents were considered with and 

regularised 40 employees out of 42 employees with effect from 

22-10-80 the lowest scales have been paid to them i.e. Rs.752/-

to Rs.940/-. Aut the Respondents have railed and neglected 

to regularise the services of the applicants herein. 

The temporary services of other forty employees who 

worked as a temporary employees along with these applica'ty 5  
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me permanent basing on Judgement of the Supremth CoLrt of 

India. The 40 tenorary employees Services were regularised 

and absorbed as permanent employees at diffeI'ant cant4ens 

'within the South Central Railway with effect from 22.-10.-80 

whereas the applicants herein having completed about 

years of services in South Central Railway on meager 	5 

i.e.Rs.12/— per day and they Se also not regularised. 

this petition. 

Respondents riled counter and the contents of 

same are bfiefly as follows - 

It is stated in the counter that since the 

Hence 

the 

cants 

are not working in the Canteen either on regular basis or 

against regular cadre posts and they are not on the rdlls of 

the Canteen staff, as such the services of the applic4nts 

could not and cahnot be regularised. They are not C3 ual 

Labours engaged by the Railways. They are also not engaged 

by Canteen on this basis, the applicants herein will be 

engaged only for a similar purpose of cleaning the prdvi— 

sions and no roster was maintained or observed for them. 

Normally they come at 10 a.m. and after completing thir routine 

work i.e. cleaning roughtiy 40 Kgs. of wheat they go 

This work does not involve more than 3 to 4 hours time. 

The are not paid from the Railway revenues but they 

being paid from the canteen daily sales. It is furthr 

submitted that the applicant's were treated as full time 

workers is not true. They work roughtly four hours a- day 
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Rates of daily wages paid to them are more compared.to  

Casual Labours engaged by Railways from 1980. These tpo 

applicants were asked to work as Casual Labour but they 

refused to accept sir-ice thair.emoluments were more than the 

Casual Labours engaged by the Railways. The services of 

Casual Labours engaged during 1980 were regularised on par 

with other canteen employees who completed 180 days of 

continuous service as per the extent rules. The applicants 

are not Casual Labours as per rule 2601 and 2302 of Indian 

Railway Establishment Manual. It is also stated that the 

regular strength of the canteen is 40 and Canteen is wo;rking 

with full strength and there is no vacancy available no.j. 

dt .24-11-89 
It is also submitted that the representation/submitted by 

the, applicants was not disposed of as Railways have nothing 

to do with the applicants and they were not engaged as 

Casual Labourers by the administration. The Canteen Manager 

and a member of the elected body of the employees will be 

supervising theperformance of the applicants. Hence the  

applicants have erroneously approached the administratin. 

For the reasons stated above, it is contended that therd are 

no merits in the original application and is liable to be 

diarnissed. 

We have heard S:hrl B.Rajashekar Ready, learned cbunsei 

for the applicant and :Shri N.R.Devraj, learned standing 

counsel for the Respondents. The applicants are workingr ;. 

Casual L.abau-rp in the Respondents office i.e. the Railways 
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from last 20 years. They made repeated representations to 

the department on 30-12-81, 30-12-829  29-5-64 9  4-12-88 and 

on 24-11-89 to regularise their services on par with others. 

Though the Respondents contendin; that the applicants are not 

workers in the canteen at all, in the counter it is stited 

as follows 

"These two applicants,  were asked to 

work as Casual Labour but they reIused 

to accept since their emoluments were 

more than the Casual Labours engaged 

by the Railways" 

It itself shows that they-have been working o Casual 	bourc 

since a long time in the canteen%  Now the Respondents say that 

the applicant are engaged for a fewhours i.e. three to:  tour 

hours per day and they are not the canteen workers and no 

muster rolls for them is all cannot be believed inview of their 

admission that they have been working as Casual Labours for a 

long time. Though they say that the canteen being maintained 

by some contractor, it is part and parcel of the Railways. 

Even the workers working in the canteen are also regularised 

by the Railways and these two applicants are similar ly placed 

persons:nd these people also claiming some protection basing 

on the Supreme Court Judgment. So they are also entitled for 

regularisation 	1the scales that are applicable for this 

category. The case of the applicants is a anuine claim. So 

we direct the Respondents to regularise the services of the 

. . . .7. 
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applicants by absorbing them as permanent Railway employees 

in the canteen of the Respondent No.3 with effect from 22-10-1980 

and to fix their scales as per the rules and pay the sane 

4-0 
scales as per the scales of the,employees whose seruiceè 
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have been regulariseci with effect 

ingly thdpetition is allowed. No 

(J.NAFmsrnHA LIURTHY) 
Ilember (3) 	-  

from 22-10-80. So ac!cord—. 

order as to costs. 	/ 

B AUBANIh 
Membe; (A) 	
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Copy to:- 

1, General Mane 
South Centn 
Rail Nilayar 
Secunclerabac 

The Wor}csho1 
Loco Carriaç 
South Centre 
Lalaguda, S 
Addi. Chief 
Wagon Worksi 
One Copy to 
H.No.15E3. Lc 
One Copy to 
One copy to 
One spare cc 

RSM. 



nitted arid Interim directions 
issued.  

Aljged
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of with direction, 

Di srnjs se& 

- 

Dismissed awn. 

Djsncjssed fo\ default. 

M.A. Ordered/RJected 

No order as to ccst. 

TED BY 	 COMP?ED BY 
CHECkD BY 	 APPROVED BY 

IN THE mNTTRAL. AaaNIgrpIvE TRIBUNAL 
HYDERJABAD BE 	AT HYDERABAD 

THE HON'BL'\ MR 

\AND 

THE HON'BLE MR.\ 	 M(j) 

THE HON'BLE MR.J.NAP:SIMJ.J .MTJITY:M(J) t.-
AND 

THE HON'BLE R.RBAA5uBJ PV1 IANM(A) L— 

TED: 	 1991 

JUDGMENT 
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